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Order Order :
h.8.02 | Heard Shri Ge.A.R.Dora. learned
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‘Respdndents-Department and perused the
- records.
i Department to fix their pay in unrevised sca1@2

' 18.7.85 and accordingly re-fix their pay in

iof pay Of Rs.330-530/- of Guard 'C' w.e.f, a/ﬁigz”'

the revised scale Of f5.1200-2040/~ w.e.f.

. pay as Guard Gr.C as on 31.12.85, the pay
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The two applicants filed this originallﬁ‘/'\{ 77:)/

counsel for the applicants and shri Ashok

Mohanty. learned senior counsel for the

application, seeking direction to Resyondents—fbib//
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1.1.86, with consequential benefits., ’
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filed by the Respondents-Department that the g \r\m’é\v\ﬁ

It is stated in the reply statement

pay of the applicants on promotion as Guard SPana

Qs tn,

Gr. 'C' in the scale of pay Of Rs.330-530/- e e

] has b68n fixed a.t R50330/- Uo@ofo 1707.85 and

subsequent ly, taking into consideration their§:
V)

of the applicants has been fixed at Rs.1290/={—"

.4th pay Commission scale of k.1200—2040}:>x

i in the
weeef. 1.1.86. Shri ashok Mohanty, the ootoe
learned senior counsel for the RespOndents n Y
. 1. & 1. ]
drew our attention to Annexures-R/1 and R/2, P -0
issued by the Senior Personnel Officer, Se.E. fb Ccﬂﬂ”V&ﬂ’r
‘ew L»l&/%z(c‘

Railways, Khurda Road, by which the applicants"
pay had been fixed at t.330/- as.on. 17.7.85

and at RS.1290/" as on 101.1986.
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2 Since the grievances of the applicants
L have already been redressed by the respondents-

Department, we feel that there is no need to h

proceed with this case any further. The O.A. ie, !

therefore, dismiesed as being infructuous, \
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